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| AT HYDERABAD §
Gn.873, 874, 875 of 1993

LB.930, 932, 948 of 1993
UA.1250 end 1579 of 1993

tetueen:

1, T. srinivesa Raeo - LAR.B73/93
2. e Hanumentha dau - « LA,874/93
3. bhin. Parssuram - GA.B75/93
by M,V Sublberayudu - GR.930/93
5, K. krishnamusthy - UP,932/93
5. V. subbanerasaian . [A,948/93
7. Y. Ramekrishns Reo -~ 'UA,1250/93 and
8., W. diorris . - UA,1579/93
seesRpplicants
Anc

4. Union of Indies, Rep.by
secretary *o ocovi. of Indis,
Min. of Coreunication

New VLalhi.

- 2.- ihe Chairmes, L

Telecom, Commission Dépf+.
of Telacommuunications ,
sanchar haven, New. Delhi.

3, hAstt. Lirsctorx barsr el {T9;
Min. of Comnmunications

Deptt. of felecammunicetions
sanchar Bhavan, New Welhi,

4, Chi=f Generzl ilaneger,
Tslgcommunications, AP Circls,

Hydarabad. ***in 31l tn. Uhs,

Counsel fourtha Mhpplicents in : Vi, Venketeswara Ran,
all. +ha ahovs (A3 Advocate.

‘Counsel for the Respondents , W. V. Reghava keddy, =T

in all +he ahaove OAS - for Central Governoment.

CURAM

HON,‘justice 5ri V. Neolsedri tau, Yice Chairmen
HON. Sri R. Rangarajen, Member (Admn.)

UAs 873/93, B74/93, 875/83, 930/53, .
932/93, 948/93, 1250(93 ang 1579(93

{ A5 P HUN'BLE JUSTILL SHRI V., NELLADRI RAQ,
VIct - codipann
hesrd Shri Ve Vsnketeswsre Reo, learnad Covneal for
the hpplicent and slac shri N,V, Reghava Rer.ty, learned

stancing cousel for the Respondents.
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2. As the same poit hes arissn for consideration, that
can be conveniently disposed of by a common ordar.

3. 11l these applicants joined service asTelegrezhists
and then promoted as Traffic Supervisor which vas All Tndia
seniority unit till 1979, Grade of Traffic Sup rvisor was
mace Circle dnit frum 1979. Thus the.s who were working

&s Traeffic. suparviscrs by 1979 were re-uirad +o make ﬁptiéns

for allccation to the verious circle uwnits and accc-dingly

‘they wwrs allottecd 4o circle unite.

be fven Lzfore the greds of Traffic suparvisor was mede
cirplé unit, shri daleswaisw Singh 2and Shri p. ran jiers and
Shri L.5.5hew eare pronotsd os 5Tls Group B on 8d hoc besise
hllegetion for thewr esclicentis that thay were not offered

ad hec prometion by the dates of promction of Sri Belesvere
Singh 2hri P. Panjiara‘and St-i L,3.3hew ws ST Group E oﬁ

ed hoc besis v.s nat denisd. |

5 Ths post of Traffic Sup -rvisor wes re~-dzsignated

a; R3T1L Gooup C with effuct from 1984, FAvenus for promotion
froh Traffic supervisor ASTI Group C is tc STT Group B which is
A1l india eesniority wait frem the begininj. bLven aftey
Treffic bupervisor/Astt Group C was made circle unit, ell

the officers in the szid cadre in all t.2 units of ell the
circles who ére oligible megy volunteser for consideration for
prawotion to the grsds of 3T

6. Wnils tie agplicente in UA,1250/93 & 1579/93 werse
regularly promotad as STi Group B even orior %o the dats nf-ﬂ
thke reguler promntioﬁ of their junior Shri P. pgnjiara,'oﬁhe;
applicents hersin wore regularly promoted as STI Group B
sarlier tu the date of regdlar promotion cf thair junior

Shri Esleswera Singn =s 5T1 Srouvp 2.

T lhe allegstions for the spplicentsin Gr,1250/93 end

Contdai.oooooad/'
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UA.1579/97 thet their p%y way more/equel to the pey of Ghri
Pan jierw in the cadre of Treftfic oupsrvisor, and_thglpay of
the othsr applicentsherein was mors/equal tc the pav of Shri
Beleswara singh in the cadre L Traffic Supervi .r wers nopt
dsniaq; {hus it is & cwge wherd the pay'of.the raspective

saplicents wew ¢ithar mwore or aqQual tou the pay of theidr reg-

pective junior Shri ueleswsrs Singn/3hri Menjisre on the cedren

of fr?ffic Supwrvisor and thus pwy in the cadre of 571 Gfﬂup B
is les< thon #bs pey of their iegpsctive junior Lhri Baleswars
Singh/#. Penjiare as on the cate cf regular prome*ion of the
lettsr to tho first of STI Croup 8. An anomaly has arisan

as Sﬁfi ﬁalﬁsMEra Sing./Shri Pon jiare were prosoted as ST
Group. & on ad hor basis end thajir perled of Service as STT
tooup £ when they worked on ad hoc basis in thet cadre w:s
belonyg tekan }ntu conaideretion fer frxing *heir pay on thelir
rogular promotion as 574 Group .

B 14 iy +pue +het by the date of proaotilon of those

eppiicents @s 571 U oup O, tleir respecrive junilors were not

in ths s:me circle while +hey werewoiking in the yrady of

Treffic *uparuisor/hﬁft 3:oup‘£. Cut L4 Ls o cass uwhepe Shild
boleswere Singh anc Shri Fanjiere wer¢ prumctad on acd hoc basis
te STi rou. £ even before the grade of Traffic Suporviucr ﬁas
mede ;ircla unit. Thus it is @ case where the applicants

we e 691 offerer promotion te STH Group 2 when it was offered
on at hoc Besisty Shrd Ualesmaru 5ingh and to 5Shri Fanjiara.
Then +é queailon of.danial of the offer of prcmotion when 1t
wes on &d hoc basis on the part of the appllcanfa doas not
arise. The ques*+ion as to whethar +he benefit of steppinnup
has-tn be given to 2 senior {f +he &a¢ hoc promp+ion was given to
junior afte: thé lnwér'pcst was made circls unit does no* arise
for cchsiderstion for disposal of these UAs and hence we do no+

LY

desl witn the ssme for disposzl of these Uhs,
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G. e held in UA g?ﬁ/qg & Orf 1001/93 that if S*QUpinqu

— N -

herotn which are similer in tha (fs 974/93 & 1001/97%, the sume
will be vieletive of griticls 14 of the Constitbgdon of Incia.
"Fpr the reasons statadthérain, ve hold thes+ +he enplicants

in W& ﬁ250/93 & 1579/93 have to be civen thepay soual +u the

Cway of Lori renjiars as on tne det» of his rsgular promo+ion

te ST! Group E on notional basis. {thar annlicanta harsin haua
tu 5: ogiven the pg euual to the pay of Shri Seleswasra Singh

83 of the date o his reey lar promotion tu 5T Groub B on
notionel basis. We held in UBs 974/93 & 10U1/93 that tha
spplicants herein Qhouldba.giuen the ronetar benefit frnm 3
yooL. poin. o the dete ¢f Ffilin, of %he rosgpsctiv. OF, Fer
the reasens etaind +n§r9in, w8 £ind that the apnlic -:*s herain.
slso heve o Dbe g <y *he monetery hempef i+ fronm 3 yesrs prier

to v dete of filing ¢f *he roapechive (N,

%
r

0. Thews ihg ef3 clegposed of accorcingly. No costs, |
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Date 08 - 02 - 1994,
Lourt (fticer

Central Ardministrative

i1 ibunnl Hyderapnasd -ench
ry derebad, :

To

1« the secretary to Govt.of Indis., _
finistry of Communicatiuns, tnion of Indiz, Nesw Delni,

2., Ths Chairman, Telecom Lommission, Dept.of Telecommunications,
Sancnier Hhavaen, Naw delhi. .

3. Tas !ssiatant Zirsctor ©anar=1 (TY) “indistry of Ccr-unications,
vuat. of Toalecowwunications, Govt. of India, gancher Phavan, ND,

4. The Lhiaf Gensral taneger, Telaconmunics*ions,
f.p.Circle, Hyderabad - 500 GO1.

5. .ne copy to #r. V, Venketeswar Reo, Advoczts, CAT, 3y~.

6. Gine cosy ‘o Mr. HN,V.Reapnava faddy, Lddl.CGSC. CAT, Hyt.

7. Lad Cupy tu Lioprery, uwhil, fyd.

f. Lne Spare copy. ‘

// True copy //
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